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g3 3 IUHH @ PHARY TR D WM W, DY WOR, TGN 87 D SUDHAI a2l
gifafre iR @Il Ferl @ a9 e yforenfia feg wng;

(m rgfaie & 97 T TE.-

@) ot &1 aQer Wie @ onfm, WRR ol /ufafigia dfafe @ e W,
“gfafrgfa / amyes / del awcli” ufafte siavenfaa @1 sme;

(em) wRiFrgfa @ forg adar ok e Mie & onfiF, "Ba /ISy WER /TSR
85 B IUHH @ FHARY TR B WM W, ‘DT WHR, WHRI &7 & SUHA| AT
qifaf® 3R w@raaard el & e aw gfokenfud fbu Sme;

@ R o e & ug & Q-

@) ot @1 aQer Wde @ e, /@l /ufafgfaT ufafe @ e
R, “gerHfa / wfafgfa / amier /Al i ufafe siavenfad &1 sme;

(@n) ufafrgfa @ forg eEdr iR sgwa” e & A, BT /I8 WHR / TWIRT
89 @ SUHH @ PHUR TR D WM W, ‘DY WHR, INGN &8 & SuHAI a2l
gifafre sk @ragerd e @ sHar” e yfarenfia fag Sme;

@) =ee (@ 1) 3R aree @S 1) & 9al & 99 E, - :

@) ot B ader e @ orfH, Ry /AR Wl /wfafgfe gfafe @ wmE
R, “garR /ufafrgfe / smies /el wcdt gfafte siawenfog @ St
(m) wRifrgfid @ forg ardar ik erpa” Mde & aefle, " /IS9 TPR /TSR
85 @ SUHH @ HHARY TRl ® WM W, ‘DI GRPR, WEHRI &8 D SUHHI el
wifife o w@rwad ferl @ FHEN g gfrenfa fey o,

@ ae @ 1) & ug aur Suw weva ufafedl & gvam, frefafed o qen
Saq wefta wlafteat yfoeenfia & @A, srfa—

ErE e o A A B | Gar @ foIg Qar @) yfarrgad @ | @ o
GriCal forq agar | @™ fore ardam 3k | @ forg
3R 317 SRkl g
sifex (@Re " ¥ o o @ frafya
713) JaT [ R Al Bl
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@) weHd 7 e ok /Y e @ Usl @ aEE—
@) wdl B Qe W 3 onfm, uffgfe w® wEiERY grr R amme #

eIt /e ol gRr ufife @ e w, veEh /il / smes /@l el
yfafte sfd-wnfia @ wmg;

(3m) ?ﬁrﬁgﬁa$ﬁwm€maﬁ?msﬂﬂ$$m,wﬁﬁaﬁ)$qﬁ,ﬁu
WHR, BN 8437 3 IUHAI IR wifdfs a1 W ferl @ sHard s g™
frafafad ardar sik srwa &), srafa— s wftrenfaa fre wimea.

) R B U B wERE -

@) -l @ der die B oenfe, Wl uRfaRe Rk 3 we W
g / Smter /A el ufife sidenfk @ e, '

@ uRfgfh @ fw odd ok o Wie & onfm, wRfe ¥ dwd /s
WHR /WG 8F B IUHA & FHIN)” Y&l D WH R “DHIF /50 ¥R /AR
g3 ® SUHHI T ifale R wrerh fAerl @ i ue  ufeenfig faw
SITG;

(&) i ¥, Fr=falaa fewforar sfazenfia @ smgt, srerfa—

‘el 1. — werws, Igfdas wers, IR A0 fofts, aes (@< 1), aes @< 1),
Hreredl 7 ey, g Wz aur uReR @ Ui & forv wfafgfea = fgea fag
oM a1t eafadal @ forg st sy, faxit off Refd & uel @ W oM & fog smagH
@) 3ffom arg & Bue 9¥ ¥ e & &nft

feadft 2. — wrela qrEaR fafames mRwERe @RERE ik wHaRal @ frgfe)
(araar wenerE) fafas, 2008 @ URY B @ gd fAgaa den wier Hait A g ORO &
arel Afd U Jr S U H el & fog faar far o <@ g arde gxEEr
fafames mitevor (@ReRal ok sHiaRal & fAgfea) fAfm, 2001 (001 @71 2) @
I Y SueH, O f6 9 Uy @ qd o, U weeE @ qd Aigea g o9 afeat
@ WHA W AN BFT WY @ |

ot 5 — @ (s 1), T (S 1), HEWHR e offwex (GRS ),
7o sifRex, R WgeR a1 UReR & ual WX Frgfd / wef & g saqd At
qoT B TE iR AR geEm ¥ gl @ geeaal weamA A werr g et
®1 FAGAT TG BT ST |
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drcpifordar @ aeae far fvar s

18.  wur fafEt & Slfmiﬁ 101 %

(@) UG 3 D THE, UG B AW WD P afa, HY FaEPeR” wfdfe & wr
W "GYaE FAEDR /X% AH gfafe gfovenfia &t sme,

(@) IS 8, 9, 9P, we'ﬂ'\fua%mgw ’tﬁrﬂw 3R AR ARy @ JREET
e @& siaa, ﬁﬂmﬁwwmmﬁawﬁmﬁﬁwﬁaaﬁm e
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WALTTOME, EriEinEy

TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION

The Telecom Regulatory Authonty Qf Ind:a (Officers and Staff 1Appmntment)
" (Seventh Amendment) Reguiatmns, 2008 :
- (No 4 of 2008) it

No. 5-4/2000-A&P .—In exercise of the powers conferred by sub-sectlon (1) of sectlons 10_
- and, sub-section (1) of section 36 of the Telecom Rggyl_atory Authority of ;ndlg Act, 1997
(24 of 1997), the Telecom Regulatory Authority of India ,_hetehy._,._(l};ikgs___ the fpl_lq.wi_n_g
regulations further to amend the Telecom Regulatory Authority of India (Officers and
Staff Appointment) Regulation, 2001 (2.of 2001), narne-ly:- - \

1 (1) Thase reguiattons may be called the Telecom: Regulatory Authority: of Indxa
(Officers and Staﬁ‘ Appomtment) (Seventh Amendment) Regu.lanons 2008 .
(2) They shall come mto force from the date of thelr publication in the Official Gazette

2. In regulatlon 3 of 1he Telecom Regulatory Authomy “of Indla (Ofﬁcers and Staff
Appomtment) Regulatlon 2001 (heremafter referred to as the prmc1pal regulatlons) ——--

(a) “in sub-regulatnon (1) in clause(b) for the words formatlon of the Oﬁicers
cadre.”, the words, figures and letter “formation of the Officers’ cadre including the
officers permanently absorbed under regulation 10A of these regulations™ shall be
substituted;

(b) in sub-regulation (i11),----

(1) under Table A, under heading “grade/post---

r
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(A) for entry “Joint Advisor”, the entry “Joint Advisor/Staff Officer” shall be substituted;

(B) for entry “Section Officer/Private Secretary/Assistant Accounts officer/Librarian”,
the entry “Section Officer/Private Secretary/Librarian” shall be substituted;

(ii) below Table A, for the words, “the number of gfad&s and strength of the posts” the
words and brackets “the number of grades and strength of the posts, (including the
number of posts in the various Divisions of the Authority)” shall be substituted.

3. In regulation 5 of the principal regulations,—---

() in sub-regulation (i),-—

(1) in the opening portion, for the words “ in the following manner”, the words “in the
following manner and in accordance with Schedule I” shall be substituted,

(i1) in the Table,----

(I) against the post of Secretary, for the entry “Promotion/Deputation/Direct Recruitment
(DR)”, the entry “Deputation/Absorption/Direct Recruitment” shall be substituted,

(I) against the post of Principal Advisor, for the entry “-do-”; the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted,;

(IIT) against the post of Advisor, for the entry “-do-", the entry “Deputation/ Absorption/
Direct Recruitment” shall be substituted;

(IV) against the post of Jt. Advisor, for the entry “-do-”, the entry “Deputation/
Absorption/ Direct Recruitment” shall be substituted;

(V) after the post of “Joint Advisor”, the following post and entries relating thereto shall
be inserted, namely:-

Name of the Post Mode of Recruitment Qualification/Expernience

“Staff Officer” Promotion/Deputation/Absorption As in Schedule I”;

(VI) for the post of Dy. Advisor/Senior P.P.SI., Senior Research Officer/Principal Private
Secretary, Technical Officer, Section Officer/Private Secretary/Asstt Accounts Officer/
Librarian and entries relating thereto, the following posts and entries relating thereto shall
be substituted, namely:-
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Name of the Post  Mode of Recruitment Qualification/Experience

“Deputy Advisor  Promotion/Deputation/Absorption/  As in Schedule I
Direct Recruitment

Senior Principal Promotion/Deputation/Absorption As in Schedule I

Private Secretary -

Senior Research Promotion/Deputation/Absorption/  As in Schedule I

Officer Direct Recruitment

Principal Private Promotion/Deputation/Absorption As in ScheduleI

Secretary

Technical Officer  Promotion/Deputation/Absorption/  As in Schedule I

' Direct Recruitment

Section Officer - Promotion/Deputation/Absorption/  As in Schedule I
Direct Recruitrnent

Private Secretary  Promotion/Deputation/Absorption/  As in Schedule I
Direct Recruitment

Librarian Promotion/Deputation/Absorption/  As in Schedule I"’;
Direct Recruitment

(b) after sub regulation (ii), the following sub regulation shall be inserted, namely:-

“(iii) Officers bome on the cadre of TRAI and possessing requisite qualifications.and
experience for the posts of Secretary. Principal Adviﬁor, Advisor and Joint Advisor:shall
also be eligible for consideration for appointment to these posts alongwith outside

candidates for appointment on deputation, absorption or direct recruitment.on the basis
of combined evaluation of the candidate’s performance in the interview and his/her
qualifications/job experience by the Selection Committee.

4. After regulation 10 of the principal regulations, the. following: shall be m:erlaed.

namely:-

“PART VA—ARBSORPTION

10A.(1) The Appointing Authority may, from time to time, by appropriate order, appoint
on permanent absorption basis any person already appointed on deputation in the
Authority;

Provided that no person shall be absorbed in the Authority. unless, such: person
has,—-
(a), given in writing his option to get permanently absorbed in the Authority, on being.
called to do so by the Authc;dty, and
(b) completed one year on.deputation in the Authority.

5084 Gl/08—3
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(2) The Appointing Authority may absorb any Mm referred to in sub-regulation-¢1) ,-—-

(a) on recommendation of the Selection Committee and having regard to the suitability
and the requirement of such person in the Authority; and

(b) in consultation with the parent Ministry/Department/Public Sector Undertakings or
Statutory or Autonomous Body, as the case may be, for absorption of such persons.”.

5. In regulation 11 of the principal regulatio

(a) in clause (ii), after the words “Specially a certain seniority in that grade”, the words
“by the Authority” shall be inserted,

(b) after clause (ii), the following clause shall be inserted, namely:-

“(iia) In the case of a person who is initially taken on deputation and absorbed later, his
seniority in the grade in which he 1s absorbed will normally be counted from the date of
absorption. If he has, however, been holding already (on the date of absorption) the same
or equivalent grade on regular basis in his parent Department such regular service in the
grade shall also be taken into account in fixation of his seniority, subject to the condition
that he will be given seniority from-—

(A) the date he has been holding the post on Deputation; or

(B)ﬂ:edateﬁ*o:nwhldlhchasbeennppomtedmaregularbasmnthesmmor
equivalent grade in his parent Depaﬂment,

wtinchever is earlier:

Provided that the fixation of seniority of a transferee in accordance with the above
principles will not, however, affect any regular promotions to the next higher grade made
prior to the date of such absorption.”.

6. In regulation 12 of the principal regulations, for the word “short term requirement”, the
words “ short term reqqirement not exceeding three years” shall be substituted.

7. In regulation 13 of the principal regulations, for the words “and Public Sector
Undertakings”, the words “Public Sector Undertakings and Stamwry and Autonomous
bodies” shall be substituted.

8. In regulation 14 of the principal regulations,-—

(a) in sub-regulation (i), in clause(b), for the words “formation of the Staff cadre”, the |
words, figures and letter “formation of the Staff cadre including the staff permanently
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absorbed under regulation 21 A of these regulations” shall be substituted;

[ (b) in sub-regulation (iii),——

(i) under Table B, ———-

(A) the post “Junior Accounts officer” shall be omitted;

(B) for entry “Photo Copy Machine Operator”, the following entries shall be substituted,

namely:- '

“Photo Copy Machine Operator (Senior Grade)

Photo Copy Machine Operator”,

(ii) below Table B, for the words, “the number of grades and strength of the posts”, the
words and brackets “the number of grades and strength of the posts, (including the
number of posts in various Divisions of the Authority)” shall be substituted;

9. In regulation 16 of the principal regulation, -

(a) for sub-regulation (i), the following sub-regulation shall be substituted, namely:-

“(i) After initial constitution of the staff cadre, if any vacancy arises in any of the grades
specified in sub-clause (iii) of clause 14 or if new posts are created in any of the grades, it
shall be filled up in accordance with Schedule II and in the following manner, namely:-

Name of the Post Mode of Recruitment Qualification/
Experience

Assistant/Personal Assistant Promotion/Deputation/Absorption/ As in Schedule IT
Direct Recruitment

Stenographer Deputation/Absorption/Direct As in Schedule I
Recruitment

Lower Division Clerk Promotion/Deputation/Absorption/ As in Schedule I
Direct Recruitment

Driver (Grade I) Promotion/Deputation/Absorption As in Schedule I

Driver (Grade II) Promotion/Deputation/Absorption/ As in Schedule I
Direct Recruitment

Photocopy Machine Promotion As in Schedule IT

Operator (Senior Grade)

Photocopy Machine Promotion/Deputation/Absorption/ As in Schedule I

Operator Direct Recruitment

Despatch Rider Promotion/Deputation/Absorption/ As in Schedule IT
Direct Recruitment

Attendant Deputation/Absorption/Direct As in Schedule I

Recruitment



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT 111—SEC. 4]

10. After regulation 21 of the principal regulations, the following shall be inserted,
namely:-

“PART XIA—ABSORPTION

‘21A. (1) The Appointing Authority may, from time to time, by appropriate order,
‘appoint on permanent absorption basis the persons already appointed on deputation in
“the Authority:

Provided that no person shall be absorbed in the Authority unless, such person
'm'__

-(a) given.in writing his option to get permanently absorbed in the Authority, on being
-calied to.do so by the Authority, and

:(b) completed one year on deputation in the Authority.

(2) The Appointing Authority may absorb the persons referred to in sub-regulation (1) ,--

¢(a) on recommendation of the Selection Committee and having regard to the suitability
.and the requirement of such person in the Authority; and

:(b) in consultation with the parent Ministry/Department/Public Sector Undertakings and
‘Statutory or Autonomous Body, as the case may be, for absorption of such person.”.

11. In'regulation 22 of the principal regulations, -

(@) inclause (ii), after the words “specially a certain seniority in that grade”, the words
“by the Authority” shall be inserted;

(b)aﬁer clause (ii), the following clause shall be inserted, namely:-

“(ia) In the case of a person who is initially taken on deputation and absorbed later, his
seniority in the grade in which he is absorbed will normally be counted from the date of
absorption. If he has, however, been holding already (on the date of absorption) the same
‘or-equivalent grade on regular basis in his parent Department such regular service in the
grade shall also be taken into account in fixation of his seniority, subject to the condition
that he will be given seniority from---

: (A) the date he has been holding the post on Deputation; or

(B) the date from which he has been appointed on a regular basis to the same or
-equivalent grade in his parent Department,

whichever is earlier:

Provided that the fixation of seniority of a transferee in accordance with the above
principles will not, however, affect any regular promotions to the next higher grade made
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prior to the date of such absorption.”;

12. In regulation 23 of the principal regulations, for the words “short/medium term
‘requirement”, the words “short term requirement not exceeding three years” shall be

substituted.

13. In regulation 24 of the principal regulations, for the words “and Public Sector
Undertakings”, the words “Public Sector Undertakings and Statutory and Autonomous
Bodies” shall be substituted.

14. After regulation 24 of the principal regulations, for the heading “PART XIV -
MISCELLANEOUS?, the following shall be substituted, namely-

“PART XIV -MISCELLANEOUS
(APPLICABLE FOR OFFICERS AND STAFF)”

15. For regulation 27 of the principal regulation, the following regulation shall be
substituted, namely:----

“27. DISCHARGE OF DUTIES OF HIGHER GRADE AND LOWER GRADE IN CERTAIN
CASES: :
The Appointing Authority may, by order, having regard to the exigency of service, direct

(a) to look after work of next higher grade for such period as may be specified in the
order, to the officer or staff member while he continues to hold a particular post and

responsibility without any pecuniary benefit;

(b) an officer, belonging to a higher grade in the cadre while holding such post, to look

after the responsibilities relating to a post in the immediately lower grade without any

pecuniary loss”.

16. In Schedule I to the principal regulations,----

(a) against the post of Secretary, -

(A) under the heading “Mode of recruitment”, for the entry “Promotion/deputation/DR” |
the entry “Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Length of service for promotion”, the entry, “Not applicable”
shall be substituted;

(C) under the heading “Qualification and experience for deputation, in the entry, -
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{0 Tor the words “Officers of Central/State Govt/PSU", the words “Officers -of the
Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies”
shall be substituted;

(I) after item (iv), the following item shall be inserted, namely:-

“(v) Masters Degree in Economics/Commerce or Doctorate. Degree in |

Economics/Commerce”;

(b) against the post of Principal Advisor,-—-

(A) under the heading “Mode of recruitment”, for the entry “.do-", the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Length of service for promotion”, the entry, “Not applicable”
shall be substituted,

(C) under the heading “Qualiﬁcation & experience for deputation”, —

(I) in the entry, for the words “Officers of Central/State Govt/PSUs”, the words
“Officers of the Central Government, Public Sector Undertakings and Statutory and

Autonomous Bodies” shall be substituted,

(c) against the post of Advisor,—--

(A) under the heading “Mode of recruitment”, for the entry “-do-", the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted; |

(B) under the heading “Length of service for promotion”, the entry, “Not applicable”
shall be substituted;

(C) under the heading “Qualification & experience for deputatio}”, -

(D) in the entry, for the words “Officers of Central/State GovtfPSU”, the words “Officers of
the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies™
shall be substituted;

(d) against the post of Joint Advisor,—--

(A) under the heading “Mode of recruitment”, for the entry “'-do-”, the entry
“Deputation/Absorption/Direct Recruitment” shall be substituted;




- [vm—aEvE 4]

YA o1 TS9A : HATHY

(B) under the heading “Qualification & experience for deputation”,-—- '

(D) in the enﬁ‘y, for the words “Officers of Central/State Govt/PSU”, the words “Officers of
the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies™
shall be substituted,

post and the entries relating thereto shall be inserted, namely:-

(e) aﬁer the post of “Joint Advisor” and the entries relating thereto, the following

Name | Mode of Qualification | Length of Qualification Age for
of post | Recruitment | & experience | service for and experience | Direct
for Direct promotion for deputation Recruit
Recruit
“Staff | Promotion/ | Not Promotion Officers of the | Not
Officer | Deputation/ | applicable from amongst | Central applicable”;
Absorption - the officers Government,
with 4 years of | Public Sector
regular service | Undertakings,
in Senior and Statutory or
Principal Autonomous
Private Bodies
Secretary (1) holding
grade equivalent post
or
(i1) Officers in
Senior Principal
Private
Secretary grade
with 4 years of
regular service
in that grade.

(f) against the post of Deputy Advisor, --- '

(A) under the heading “Mode of recruitment”, for the entry “do”, the entry “Promotion/
Deputation/Absorption/Direct Recruitment” shall be substituted,

(B) under the heading “Qualification & experience for deputation”, ---

(1) in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers of
the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies”
shall be substituted;

(g) against the post of Senior Principal Private Secretary, ---

(A) under the heading “Mode of Recruitment”, for the entry “-do-”, the entry
“Promotion/ Deputation/Absorption/” shall be substituted;
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(B) under the heading “Qualification & experience for Direct Recruit”, the entry “Not
applicable” shall be substituted,

(C) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

(D) under the heading “Age for Direct Recruit”, for the entry, the entry “Not applicable”
shall be substituted,

(h) against the post of Senior Research Officer, ---

(A) under the heading “Mode of recruitment”, for the entry “do”, the entry “Promotion/
Deputation/Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies” shall
be substituted;

(i) against the post of Principal Private Secretary, ---

(A) under the heading “Mode of recruitment”, for the entry “-do-", the entry “Promotion/
Deputation/Absorption™ shall be substituted,

(B) under the heading “Qualification & experience for Direct Recruit”, the entry “Not
applicable” shall be substituted;

(C) under the heading “Qualification & experience for deputation”, ---

(I) in the entry for the words “Officers of Central/State Govt/PSU”, the words “Officers of
the Central Government, Public Sector Undertakings and Statutory and Autonomous Bodies”
shall be substituted;

(E) undér the heading “Age for Direct Recruit”, the entry “Not applicable” shall be
substituted; '

(1) against the post of Technical Officer, -—

(A) under the heading “Mode of recruitment”, for the entry “Promotion/DR/deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “Qualification & experience for deputation” ---

(D) in the entry, for the words “Officers of Central/State Govt/PSU”, the words “Officers
of the Central Government, Public Sector Undertakings and Statutory and Autonomous
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Bodies” shall be substituted;
(k) against the post of Section Officer/Assistant Accounts Officer/Librarian;
(A) under the heading “Name of post”, the entry “Section Officer/Librarian” shall be

substituted,;

(B) under the heading “Mode of recruitment”, for the entry “Promotion/DR/Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;
(C) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State GovtfPSU’ the words “Officers of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies™ shall
be substituted; J
(1) against the post of Private Secretary, -

(T) under the heading “Mode of Recruitment”, for the entry “_do-", the following entry
shall be substituted, namely:--

“Promotion/Deputation/Absorption/Direct Recruitment”;

(IT) under the heading “Qualification & experience for deputation”, in the entry, for the
words “Officers of Central/State Govt/PSU”, the words “Officers of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies” shall
be substituted;

(m) for the note occuni'ng at the end, the following notes shall be substituted, namely:-
“Note 1.- For the post of Principal Advisors/Advisors/Joint Advisors/Deputy
Advisors/Senior Research Officers dealing with matters relating to Networks (including

Fixed, Mobile, Converged Networks, Regulatory Enforcement and Quality of Service) in
telecommunication, a Degree in Electronic Engg. and/or Telecommunications
Engineering from a recognized University \;muld be an essential qualification for the
persons appointed by promotion/deputation/absorption/ direct recruitment, as the case
may be, and possessing requisite experience in the telecommunication field.

Note 2.— For the post of Principal Advisors/Advisors/Joint Advisors/Deputy
Advisors/Senior Research Officers dealing with matters not falling under Note 1, a

Master/Bachelors Degree in  Business Administration/Economics/Commerce/
Engineering/Law/Science/Humanities from a recognized University/institution or,
Membership of the Institute of Chartered Accountants of India/Institute of Cost and
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Works Accountants of India, as the case may be, would be an essential Qualifications for
the persons to be appointed by promotion/deputation/absorption/direct recruitment, as the

case may be, and possessing requisite experience in the relevant field.

Note 3. —--The maximum age for persons to be appointed on deputation to the posts of
Principal Advisors, Advisors, Joint Advisors, Staff Officer, Deputy Advisors, Senior
Principal Private Secretary Senior Research Officers, Principal Private Secretary,
Technical Officers, Section Officer/Librarian and Private Secretary shall in no case
exceéd fifty six years on the date of closing of applications for filling up the posts, as the
case may be.

Note 4.-—-The persons appointed before the commencement of the Telecom Regulatory
Authority of India (Officers and Staff Appointment) (Seventh Amendment) Regulations
2008, and holding post in the feeder grade, shall continue to be considered for promotion
to such next higher post and all other provisions of the Telecom Regulatory Authority of
India (Officers and Staff Appointment) Regulation, 2001(2 of 2001), as they stood before
such commencement, shall continue to apply to such persons appointed before such

amendment.

Note 5.— Mere fulfillment of eligibility criteria as specified in these Regulations, will
not confer a right upon any individual for claiming promotion to the next higher grade.
Cases for promotion would be considered subject to administrative expediency keeping

in view availability of vacancies in the next higher grade.

17. In Schedule II to the principal regulations, ---

(a) for the post of “Junior Accounts Officer/Assistant” and entries relating thereto, the
following post and entries relating thereto shall be substituted, namely:-

[Part I1I—SkEC. 4]

“Name of Post Mode of Qualification & | Length of Qualification Age for
Recruitment experience for service for and experience | Direct
_ Direct Recruit promotion for deputation Recruit
Assistant Promotion/ A Graduate Promotion Officials of Not exceeding
Deputation/ Degree from a from amongst Central 28 years”
Absorption/ recognised the officials with | Government,
Direct University/ ten years of | Public  Sector
Recruitment Institution. regular service in | Undertakings,
the LDC grade and Statutory or
Possessing with working Autonomous
working knowledge of Bodies
kmowledge  of | computer. (i) holding
ocomputer equivalent
postor
(ii) ten years of
service in the
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pay scale of
Rs.3050-4590
with working
knowledge of
computer.

(b) against the post of Personal Assistant,----

(A) under the heading “Mode of Recruitment”, for the entry “Promotion/DR/ Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted,

(B) under the heading “ Qualification and experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

(c) against the post of Stenographer, ----

(A) under the heading “Mode of Recruitment”, for the entry “DR/Deputation”, the entry
“Deputation /Absorption/ Direct Recruitment” shall be substituted;

(B) 'under the heading “Qualification and experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted,

(d) against the post of Lower Division Clerk, —-

(A) under the heading “Mode of Recruitment”, for the entry “Promotion/DR/Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) under the heading “ Qualification and experience for deputation”, for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

(e) against the posts of Driver (Grade I) and Driver (Grade II), ===

(A) under the heading “Mode of Recruitment”, for the entry “Promotion/ DR/Deputation”,
the entry “Promotion/Deputation/Absorption/ Direct Recruitment” shall be substituted,

(B) under the heading “Qualification and experience for deputation” for the words
“Officials of Central/State Govt/PSU”, the words “Officials of the Central Government,
Public Sector Undertakings and Statutory and Autonomous Bodies” shall be substituted;

() after the post of Driver (Grade IT) and entries relating thereto, the following posts and

entries relating there to shall be inserted, namely:-
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[ParT [1I—SEC. 4]

Name of Post Mode of Qualification | Length of | Qualification | Age for
Recruitment | & service for | and Direct
experience | promotion | experience Recruit
for Direct for deputation
Recruit
“Photo Copy Promotion Not Photo Copy | Not Applicable | Not
Machine ' Applicable Machine Applicable
Operator(Senior ‘
Grade) with  eight
years of
regular
service in the

grade.
(g) against the posts of Photo Copy Machine Operator and Despatch Rider, --—

(A) under the heading “Mode of Recruitment” for the entry “By Transfer on deputation
failing which by promotion/direct recruitment”, the entry “Promotion/Deputation/
Absorption/Direct Recruitment” shall be substituted;

(B) under the heading “Qualification and experience for deputation”, before entry (1) the
words “Officials of the Central Government, Public Sector Undertakings and Statutory
and Autonomous Bodies having the following qualifications and experience namely:-"
| shall be inserted;

(h) against the post of Attendant, —

(A) under the heading “Mode of Recruitment”, for the entry “DR/Deputation”, the entry
“Deputation/Absorption/ Direct Recruitment” shall be substituted;

(B) Under the heading “ Qualification and experience for deputation”, in the entry for the
“Officials of Central/State Govt/PSU”, “Officials of the Central
Government, Public Sector Undertakings and Statutory and Autonomous Bodies” shall be

words the words

substituted;

(i) the following Notes shall be inserted at the end, namely -

“Note 1.----The maximum age for persons to be appointed on deputation to the posts of Assistant,
Personal Assistant, Lower Division Clerk, Driver (Grade I)'Driver (Grade II), Photo Copy Machine
Operator, Despatch Rider, and Attendant, shall in no case exceed fifty six years on the date of
closing of applications for filling up the posts.

Note. 2.----The persons appointed, before the commencement of the Telecom Regulatory
Authority of India (Officers and Staff Appointment) (Seventh Amendment) Regulations, 2008, and
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holding post in the feeder grade, shall continue to be considered for promotion to such next higher
post and all other provisions of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) Regulation, 2001(2 of 2001), as they stood before such commencement, shall
continue to apply to such persons appointed before such amendment.

Note 3.—The ex-servicemen and persons having training in basic and refresher courses in Home
guards and civil Defence shall be given preference for appointment/promotion to the posts of
Driver (Grade I), Driver (Grade II), Photo Copy Machine Operator (Senior grade), Photo Copy
Machine Operator, Despatch Rider, and Attendant. ,

Note 4 — Mere fulfillment of eligibility criteria as specified in these Regulations, will not confer a

right upon any individual for claiming promotion to the next higher grade. Cases for promotion

would be considered subject to administrative expediency keeping in view availability of vacancies
“in the next higher grade.

18. In Schedule III to the principal regulations, ---

(a) against serial number 3, under the heading “Name of the post”, for the entry “Joint Advisor”, the
entry “Joint Advisor/Staff Officer” shall be substituted;

(b) against serial number 8, 9, 9A, 10 and 11 for the posts under the heading “Name of the post”
and entries relating thereto under the heading “Composition of the Selection Committee”, the

following posts and entries relating thereto shall be substituted, namely -

S.No.  Name of the post

Composition of the Selection Committee

s L RS SRS N I S

Advisor [(A& Pi-]

“8 Assistant & equivalent )
Jt./Dy. Advisor Other than
Sr. Research Officer A&P division
9 Stenographer Jt/Dy. Advisor [(A&P)]
Lower Division Clerk Sr. Research Officer Other than
Sr. Research Officer A&P division
9A Photocopy Machine Operator /Dy Advisor [(A&P)]  _
(Senior Grade)/Photocopy Machine Sr. Research Officer JOther than
Operator/Despatch Rider Sr. Research Officer A&P division
10 Driver (Grade-l) JUDy Advisor [(A&P)]
Driver (Grade-II) Sr. Research Officer Other than
Sr. Research Officer A&P division
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Jt/Dy/ Advisor ( A&P)
11 Attendant Sr. Research Officer Other than
Sr. Research Officer A&P division

BINOD KUMAR, Advisor (A&P)
[ADVT-I11/4/142/08/Exty.]

Note — The principal regulations were published vide no.5-4/2000 (A&L) dated 15" February
5001 and amended vide i) 1-6/2002-A&L dated 22™ January, 2004
ii) 5-4/2000-A&L (Vol.I) dated 11" May, 2004
iii) 5-4/2000-A&L (Vol.IT) dated 17:‘ June, 2004
iv) 5-4/2000-A&P (Vol.I) dated 10" May, 2005
v) 5-4/2000-A&P (Vol.II) dated 26" May, 2006
vi) 5-4/2000-A&P (Vol II) dated 9" October, 2006
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